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OA No.1964/97

Vps; Oellii, this the i5th day of Decemboiy 1997

Hon'l'le Dr. Jose P. Varyhese, V i ce-Oliai r'l'nn {J )
Hon'ble Shri S.P. Riswas, Neiiiber (A)

Jaj Narain s/o Sh., Jagdhar Yadav.
r/o H-2, H.No. 141 ,
Sultan Purl;

Ho]hi. ' ■ ■ .Applicant

(By Advocate: Shri U. Srivastava)

Versus

Govt. of N.f'.T. of Dei'd through

1. Commandant General,

Home Guards & Civil Defence,

C.T.I. Complex, Raja Garden,
Delhi. . . ..Respondents

(By Advocate: Shri Jog Singh through Sh. Ajesh Luthra)

0 R D E R (ORAL)

Dr. Jose P. Verghese, Vice-Chairman (J) -

This OA has been filed on bsaaif of t:ie

petitioner working in Home Guards 'n'hose sero'ices have been

ch-^e.ntened to be terminated by an order dated 9.7,1997

st.ating that the petitioners are given notice for

termination■for the purpose of preserving the voJinitary

character' of organi sat.ion. '"he operation of tlie said ord-er

i-'MK ^rpyed hy th^ interim order b}' this court in viev; ■'■f

the fact tha.t the judgement in similar matter-s cer-e

reserved for pronouncement. In all t!;e connected matters

judgement has already been given oi'i 12. 1 2.1997 virie OA Mo.

1753/97 etc. in the matter of I.S. Tomar k Ors. vs. UOI

& Ors,



•>

Tt] vieK of ''he final d i sijosa] of rfie an id o.as;''

it is Clarified that the reliefs given to tiie petit'ci-ens

therein ghaJl also be applicable to the petitioners in this

case as r^el] v/here^/er it is anijlicable.

Even though notices noti.ces vere issued '"-.nt i!0

i-ep]y has been filed on behalf of the respondents. Since

tiiis matter is covered, '•:e do not intend to detain the same

li.irther on Roard and dispose of this applying ratio and

directions in the a.bove s.aid case to the present case 3.s

well.

tith iliis, this OA is dis-iose of with no order-

as to COSl.E

(R.

Member (A)

n a

(  Dr. Jose P. Verghese )
V i c e-Cha i r m an (J)


